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Counsel for petitioner present.  As seen from the order dated 7.6.2017, it has clearly
~been mentioned in the earlier direction given, the petitioner was directed to file an
affidavit and a bank certificate in order to comply with the provisions of Section 9(3)(b)
and (c) of I&B Code, 2016. But til] date the compliance has not been made even after
ETapse of more than one month. It is also on record that in transfer matters from the
Hon’ble High Court of Madras to this Bench, the last date for making compliance with
the above said provisions was 15t J uly 2017. Therefore, the Petition being incomplete
is rejected u/s 9 (5)(i)(a) of the I&B Codé, 2016. In this connection, we may refer to
the principle that has been laid down by the Hon’ble NCLAT in JK Jute Mills Co. Ltd.
vs Surendra Trading Company decided on 01.05.2017. The copy of this order shall be

sent by the Registry to the Corporate Debtor and Operational Creditor. Pronounced in
the open Court.
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